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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

04.841/93 ' date of decision : 22-7-1993

Between |

g, Shyam Sunder | : Applicant
|

am !

. 1
1. Thea Qirector General
£51 Corporation
Panchdeep Bhaven
Kotia Road, New Deglhi

2. The Regicnal Director
ESI Corpn.,, Regional Office
5-9-23, Adarshnagar
Hyderabad 500 483

|

3. The Dy. Regiosnal Director
EST Corperation, Regional 0ffice
5-9-23, Adarshnegar

Hyderabad 500 483 : Respondents
|
i
Counsel for the applicant : V. Venkatesuara Rao,
Advgcate

M.R. Devaraj, SC for
Central Government

Counsel for the réSpondants

CORAM :

HON. MR. JUSTICE V. NEELADRI RAQ, VICE CHAIRMAN

HON. MR. P.T. THIRUVENGADAM, MEMBER (ADMINISTRATION)
|

* JUDGEMENT

Justice Y. Neeladri Rao, Vice-Chairman)

Heard Sri.U.[Uenkatesuara Rao, learned counsel for the

(A8 per Hon. Mr.

applicant and Srﬂ N,H. Devaraj, learned coungel for the

respondents, |
|

2. The applicadt joined service as LOC in the respondent}

Corporation on 11~4-1986, His appointment was on the basis
I

of regular selecﬁinn Headquarters letter dated 5-5-1993
| .
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was issued for conducting Departmental Competitive test
for promotion to Fhe post of UDC., In memo dated 12-5-1983
of Dy. Regilonal Directar, £51, Hyderabad, it was stated
that all the empl%yees who have completed 3 years regular
continuous service in the Grade of LDC/Telephone Operator
as on 30-4-1993 a%e gligible Por appearing in the said
test., The applichnt was issued Hall Ticket on 25-5-1993
to appea® for th% examination to be held on 25-7-1393 -But
by letter dated 16-7-1993 i.e. the impugned letter, R-3
informed the applicant that He is not permitted to sit

in the examinati@n and he was reguired to reéurn the Hall
Ticket, On the same day the applicant submitied a repre-
sentaticn regues%ing the concerned authority to inform
him as to why helis naot perm;tted ta appear for the said
test. As nb repiy is received in regard to the same, and
as the test is géing to be held three days hénce i.e. on
25-7-1893, this bﬂ is filed praying for quashing the
impugned letter %ated 16-7-1993,

3. Shri N.R. Davaraj, learned standing counsel for the
respondents is ﬁeard in the matter.

4, it is euid%nt from the allegationsin the'BA.that the
applicant completed more than three years regular conti-
nupus service iﬁ the grade of LOC ahd the same is not
challenged for the respondents., Hence, it cannot be

stated that the;applicant is not eligible to appear for
this Departmental Competitive test, |
S Accordingly, the impugned letter dated 16~7-1983 is

set aside and the applicant is permitted to appear for
; |
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the said examination on the basis of the Hall Ticket
No.11-069 issuedfalready to him,

6. The 0A is ofdered accordingly at the admission

stage., No costs,

poa. ;e

: e
(P.T. Thiruvengabam) ( v. Neeladri Rag )
Member (Admn.) | Vice~Chairman

. gdated : July 22, 1993 J(_)
Dicthted in the Open Cournt - Depu»y REglstr

To

I
sk |
1, The Director General ESI €orporation

Panchdeep Bhav?n, Kotla Road, New Delhi.

2. The Regicnal pitector ESI Corpn,,
Regional ©Officey 5-9-23, Adarshnagar, Hyderabadp483

3., The Desputy Reg:.@nal Director, ESI Corporation,
Regicnal Offlce, 5-9-23, adarshnagar, Hyderabad=-483.,

4, One copy to Mr,V.venkateswar Rao, Advocate, CAT.Hyd.
5. Cne copy to Mr,N.R.Devraj, Sr,CG8C.CAT. Hyd,
1

6. One copy L0 LibLary, CAT . Hyd,.

7. One spare COpYe
!
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TYPEL BY COMPALRED BY
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I3 THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BEWNCH AT HYDERABAD

,THE HON'BLE MQR,JUSTICE V,.NEELADRI RAC
. VICE CHAIRMAN

THE ; {.A.B.GORTY ; MEMBER(AD)

THE HON'BLE JR,T.CHANTDRASEKHAR REDLY

] MEMBEK(J)
AND /

THE HON'BLE MR.P.T.TIRUVENGADEM sM(A)
Dated : 1l- "-1993

ORPER7 JUDGMENT :

-

M.Px. /r{..?;.'.‘ C-nz'\Ao NO.

O.A.i;Io. %U\\\O‘:S .

T.A.No. (W.p. )

Admitted and Interim directions
issped

Allowed
Lo

ed of with directions






